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openly accusing C.I.A. lor persistent attempts 10 
i n c i t e  trouble in the Kashmir Valley; and 

(b) if so. whether Government have taken any 
steps lo stop such subversive activities of C.I.A.   in  
the  Kashmir  Valley? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI K. C. 
PANT) : (a) and (b) Government had seen press 
reports in this regard. On ascertaining the facts from 
the Government of laniniu and Kashmir, it has been 
reported that no such statement has recently been  
made  by  the Citief  Minister. 

Slavery in the Country 
*7.!9.   SHRI   KRISHAN KANT : SHRI 

KALI MUKHERJEE : DR. Z. A. 
AHMAD : SHRI KOTA 
PUNNAIAH : SHRI A. G. 
KULKARNI : SHRI CHANDRA 
SHEKHAR : SHRI N. G. GORAY : 
SHRI SHYAMLAL GUPTA : SHRI 
M. K. MOHTA : 

Will the Minister of HOME AFFAIRS be pleased 
to stale the name of places or areas in the country 
where the system of bonded lobour which is a form 
of slavery, is rain-pant? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN THE 
DEPARTMENT OF PERSONNEL (SHRI RAM 
NIWAS MIRDHA): The general label "bonded 
labour" appears to have been applied loosely to 
various types of labour contracts which agricultural 
labour enters into with land owners for the pur-pose 
of repayment of debt due to them. According to the 
Commissioner for Scheduled Castes and Scheduled 
Tribes il esM', in varying forms and degrees and 
under different names in some parts of Andhra 
Pradesh, Bihar, Gujarat, Kerala, Madhya Pradesh, 
Maharashtra, Mysore, Orissa, Rajasthan, U t t a r  
Pradesh, Jamrou and Kashmir and in Dadra and 
Nagar Haveli. This undesirable practice is dying out 
gradually due in g  ncral awareness among the 
backward people and due to the positive steps taken 
by various Slate Governments. The problem 

is being tackled on a muliipronged basis through 
legislation, land reforms and programmes of 
economic development. 

^Children's  Films  Society 

*576. SHRI P. K. KUNJACHEN: Will the 
Minister of INFORMATION AND 
BROADCASTING  be pleased  to state : 

(a) whether the Children's Film Society of  
Delhi   has   been   dissolved; 

(b) if  So,   the   reasons   therefor; 

(c) who were the members of the Board of 
Directors of the Society at the time of dissolution; 

(d) whether any enquiry had been con-dueled 
into the working of the SocicK; and 

(e) if so,  the findings of the enquiry? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI I. K. GUJRAL) : 
(a) No, Sir. 

(b) Docs not arise. 

(c) There   is   no   Board   of  Directors for 
the   Children's  Film   Society.   However, the 
members of the Executive Council of the 
Society   as  <,:i  21-4-73  are  as  follows: 

Chairman 
1. Shri  A.  J.   Kidwai, 

Secretary, 
Ministry of I  & B. 

Members 
2. Shri  Jagat  Muran. 

Additional  Controller-cuiu- 
Additional Chief Producer, 
films Division, 
Bombay. 

3. Shri A. K. Sen. 
Joint Secretary, 
Ministry of Finance. 

I.   Shri   !!.   K.   Karanjia. 
Chairman, 
Film  Finance Corporation, 
Bombay 

fTransferred from the 22nd August, 197:!. 
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(d) and (e) Yes, Sir. The report revealed a state 
of mis-management in the office of the Society in 
Bombay. 

Changes in IAS Recruitment Rules 
*740.   SHRI SUNDAR MANI PATEL : SHRI 

DEBANANDA AMAT : SHRI K. P. 

SINGH DEO : SHRI K. C. PANDA : 
Will the PRIME MINISTER be pleased to state : 
(a) whether Government propose to change the 

recruitment rules for the Indian Admi nistrative  
Service   and   other  Central  Services; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN THE 
DEPARTMENT OF PERSONNEL (SHRI RAM 
NIWAS MIRDHA) (a) No. Sir. However, a 
proposal to set up a Committee to examine in depth 
certain problems relating to recruitment to the All 
India and Central Services is under the 
consideration   of  the  Government. 

(b) Does  not  arise. 

Report regarding Progress made in Land 
Reforms 

•741. SHRI M. K. MOHTA : Will the Minister 
of PLANNING be pleased to state : 

(a) whether the Task Force set upby the Planning Commission to assess the progress made in the land reforms has submitted its report

(b) if so, the salient features thereof and the 
reaction of Government with regard thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI MOHAN 
DHARIA) :     (a) Yes, Sir. 

(b) A Statement is placed on the Table of  the  
House. 

STATEMENT 
The Task Force on Agrarian Relations was   set   

up   in   the   Planning   Commission 

to recommend the strategy on land reform for the 
Fifth Five Year Plan. The Report has listed the 
reasons for poor performance, discussed some 
policy issues, given suggestions for improving the 
im-pli mentation and recommended the strategy for  
the  Fifth  Five  Year  Plan. 

The salient features of the Report include the 
programme for plugging the loopholes in the 
existing tenancy laws, ensuring complete security 
of tenure and conferment of ownership rights on 
cultivating tenants and share-croppers according to 
a time-bound programme, amendment of the ceiling 
laws according to the national guidelines and 
plugging the loopholes in the laws of land 
alienation and debt-redemption relating to tribals. 
Among the operational programmes, high priority 
has been suggested for a comprehensive 
programme of preparation and maintenance of 
record of tenancy and distribution of surplus land 
accompanied by timely supply of inputs and 
investment support. Regarding implementation 
machinery the Report has suggested that a land 
reform organisation paralled to the district revenue 
administration manned by hand-picked ad-
ministrators mav be set up for a short period for the 
purpose of implementation. Adequate attention 
needs to be given to the in-service training of the 
field officers in regional centres through intensive 
field experience and inter-State visits. Another 
suggestion is that civil courts should not be 
involved in the implementation of land reform and 
that itinerant land reform tribunals should be set up. 
The Report has highlighted the necessity of peoples' 
involvement by associating beneficiaries in the   
implementation   of   land   reforms. 

Problems of Non-textile Sick Mills 
*742. SHRI K. L. N. PRASAD : Will the 

Minister of INDUSTRIAL DEVELOPMENT AND 
SCIENCE AND TECHNOLOGY be pleased  to 
state : 

(a) whether it is a fact that the problem of sick 
units in the non-Textile Sector of the Industry is 
causing concern to Government; 

(b) whether ii is also a fact that these units have 
become sick due to huk of demand for their 
products; and 


